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:8.3.2004 	Ne appears for the applicant. 

List the case on 15,3.2004 for admissi 

on 'f4 

Member (A) 
bb 

	

15.3.2004 	Pass over for the day. 

Mb 	

0 	

0 

1tirnber (A) 

	

16.3.2004 	The O.A. is admitted, issue 

notice to the parties. returnable by 
' OreJ& 	

four weeks. 

List on 22.4.2004 for order. 

ObercA) eiQAjJt4. 
0 	

0 	
bb? 
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22.4.2004 	On the prayer learned 
S.C.' for the respondents 'four weeks 
time is granted to take instructions 

in the matter. List on 24.5.2004 

for ordex admission. 

Member (A) 

n .  

	

24.5.2004 	List on 11.6.2004 for orders. 

Member (A) 
mb 

WY-  

• 	 ., 	 .'.. 	 '... 

11..2004 	List on 5.7.21)1)4 for orders. 

emher () 
mh 

• • gbLç 	 ' 

	

25.8.04 	Heard counselfor the parties at 

-vdmit4 	 ' 	 length. As per order recorded separa(ly 

O.A. has been disposed of. 	 4 

:M11(A) 	 tce-Chairman 
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CENTRIL AiJMINISTRATIVE TRIbUNAL 
GUWAHATI 6ENCH 

0. A. / ) XX. No. 	 o f 2004e 

DATE OF DECISION 

Sri NripenthandraNath 	, . , . 	 .AppLIcrs). 

.ri.I.4R.BQra 	. 	. 	. 	 . 	• ... hDvocATE FOR THE 
APPLICtNT(S)o 

- VERSUS - 

1' nion of India & Othersf 	 . 	RSPONDENT(s),. 

rJ. 	Roy, 	 ADVOCATE FOR TH 
RESPONDENT(S). 

T HE ON'BLE SF011 HCN'BLE SHRI D. C. VERM, VICE CHAIRMAN (3). 

TH ON BLE 51-011 K. V. PRAHLADANQ ADMINISTRATIVE MEMBER. 

l. Wiether Reporters of local papers may be allowed to see 
the judgment 7 

2. To be referred to the Reporter or not? 

3Whether their Lordships wish to see the fair copy of the 
judgment 7 

4 hether the judgment is to be circulated to the other / 
Benches ? 

udgment delivered by Ho t ble Vicehairtflan 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCFL. 

Original Application No. 58 of 2004. 

Date of Order : This the 25th Day of August,2004. 

4 

The Hon'ble Shri DC.Verma, ViceChairman 

The Hon'ble hri Kaveprahladan, Administrative Mrtber. 

Shri Nripen Chandra Nath, 

S/o late Sastha Ram Nath, 
Resident of Churnati Gaon, 
p.o. Mikirbheta, 
Dist. Marigaon (Assam) 	 . . . Applicant 

By Advocate Sri LR.BQr. 

- Wrsus - 

1. union of India, 
represented by the Cabinet Secretary, 
Department of Communications (posts) 
Bikafleer House, Sahjahan Road, 
New Delhi. 

24 The post Master General, 
Assam Region, Dibrugarh. 

The Director of postal Services, 
Assam Region, Dibrugarh. 

The Superintendent of Post Offices, 
Nagaon Division 
Nagaon-782001. 	 . . Respondents. 

By Sri A.Deb Roy, S.C.G.S.Ca 

OR D E R 

D.C.VERMA (v4c) 

By this O.A. the applicant has prayed 

order dated 22.2.02 should not be treated as 
-c-- - 

order andother consequential benefits. 

2. 	The respondents have filed their writ 

and submitted that the relief claimed in the 

that the 

suspension 

t.en statement 

O.A. does 

not survive. 

3. 	From the pleadings and on perusal of record it 

appears that the applicant was working as Sub post Master 

at i-iamren S.O. for the period during leave vacancy of 

the regular incumbent. However, after return of the 

y 
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regular incumbent the applicant did not hand over cherge 

for which the applicant was suspended on 22.2.02e Subsequently 

on enquiry it was found that there was no monetary irregu-

larity during the period against the official when he worked 

as Sub Post Master, Hamren. Consequently the respondents by 

order dated 2.4.02 revoked the order of suspension and by 

another order dated 19.5.04 the period of suSpenSion has 

been regularised and has been treated as "spent on duty for 

all purposes ." The respondents submitted that the dues 

payable to the applicant for the period from, 22.2.02 to 
on 

2.4.02 has also been paidL27.5.04. The present O.A was 

filed in March, 2004 and the orders with regard to revoca-

tion of suspension order, regularisation of the period of 

suspension and payment of dues for the suspension period 

was made after the filing of the O.A At the time of filing 

of the O.A.  the applicant had some grievances but all the 

grievances are now stands redressed. The relief claimed 

therefore does not survive. The O.A. is stands decided 

accordingly and disposed of. NO costs. 

.1 
K.V4PRAHLADAN 
	

ID 4C .VERMA ) 
ADM IN ISTRAT WE MEMBER 

	
VICE CHAIRMAN 

Im 
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DISTRICT : MOR: GAON. 

BEFORE THE CEWLRAL D14IN±SRXrIVE TFI]3UNAL GUWAHTI BENCH. 
J 

CaseNo.O.A. fj 	/04. 
Sri Nriperi Ch. Nath ----p1icant. 

-Vs- 

Union of India & Ors. 

SYNOPSIS 

The petitioner was selected for the post of 

Postal assistant on 8-11-96. Thereafter he was sent for 

postal training at Darbhanga for 75 days and at Dispur 

for his computer training. 

After completion of his training the petitioner 

was posted at Hamren S.O. But he was suspended on 22.2.02. 

No depertmental proceedings were drawn against the 

petitioner and as such the suspension order was revoked 

on 2.4.02 In his service Book the order of suspension 

was recorded without any proof of guilt on the part of 

the petitioner. It was done purely done out of the 

personal grudge of the Super intendent. 

The petitioner apprehends that the recording of 

the service book might adversely affect in, the future 

service carrier of, the petitioner. 

And as such this petition is filed to direct the 

Respondents to strike off the record of suspension order 

in his service Book. 

There is a question of limitation and condonation 

petition is filed seperately. 



AiF 	DISTRICT $ MORIGAON. 

• BEFORE THE CENTRAL ADMINISTRATIVE TRIBIJNAL,GUWA}IATI 

CASE NO. O.A. -- ( L2004 

Sri Nripen Ch. Nath ------- PPLICANT. 

• Vs. 

Union of India & Ors. ------ RESPONDENTS. 

I N D E X 

sl 	particAlar 	 Page 

Petition 	 1 to 9 

Anneire-I 	 10 

Anneure..II 	 11 

Annexure-IlI 	 12 to 14 

S. 	Ann e*ire..IV 	 15 

6. 	Annexure-V 	 16 

7 • 	Anneoire-VI 	 • 	 17 to 18 

8, 	Annexure-VII 	 19 

9 1 	Annexure-VIXI 	 20 

10. 	Annexure.IX 	 21 

110 	Anriexure-X 	 22 

12. 	Annexure-)a 	 23 to 24 

13 • 	knnexure-XII 	 25 

Filed by cLk 	2 g 'a4t. f1t4ç 

Advocate, 

Dt. 
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DISTRICT : MARIGAON. 

BEFORE THE CEN TRAL ADI4INI STRATIVE TRI BUNL: GUWAHATI BENCH. 

/2004 

IN  HE MATTER OF : 

An application under Section 19 

of the Administrative Tribunal 

Act, 1985 

AND 

IN THE MATTEROF : 

shri Nripen chandra Nath 

5/0. Late Sastha Ram Nath 

Resident of Ghumati gaon, 

PS. Mikir bheta 

P.O. Mikirbheta 

District of Marigaon (Assam) 

VERSUS 

1. Union of India 

Represented by the cabinet secretary 

Department of comnunications (Posts) 

Bikaneer House, sahjahan Road, 

New Delhi. 

2, The Post Master General, 

Assarrt Region, 

Dibrug arh. 

contd ... 2. 
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3. The Director • Postal Services. 

Ass am Region, Dibrugarh 

4., The Superintendent of Post Office 

Nagn Division, 

Nagaon-.782001 

..RE$PONDENTS 

DETAILS OF APPLICATION 

]• PAIICULARS OP THE ORDERS AGAINST WHICH THE APPLICATION 

ISM1DEz 

That this application is directed in connectton 

with the orders passed by the Super th.tèndent of Post 

offices Nagn Division, Nagaon on 222-2002 and 2402 

respectively in pile No. B-165. 

JURISDICTION a 

That this applicant declares that the subject 

matter of the application is within the jurisdiction 

of this Hon'ble Tribunal. 

LIMITATION a 

That this applicant declares that the application 

is time barred and as suct an application under section 

21 (3) of the Administrative Tribunal Act, 1985 has 

been filed separately. 

Contd. .. .3. 



4. FACTS OF THE  

4.(1) That the applicant is a citizen of India by 

birth having his permanent residence at Village 

gqg Ghumati gaon under P.S. Mikirbheta in the 

District of Zdarigaon and as such he is entitled 

to the rights and privileges guaranted by the 

constitution of India and the laws framed 

thereunder. 

4.(2) That the applicant was selected for the po8t of 

Postal Assistant by the superintendent of Post 

Offices Nagaon Diviston on 8-11-96 vide the 

appointment letter No. B.1/Rect/(con)/ PA and 

accordingly joined in the post at Nagaon Division. 

A copyof the appointment letter has been 

annexed and marked the same as Annexure-I 

to this4  application. 

4.(3) That thereafter the applicant along with others was 

sent for undergoing institutional training at Postal 

training Centre at Darbhanga. AftCr successful 

comp].etionof 75 days theoxitical training, the 

applicant was directed to report to the office at 

Nagaon Division (Sl.No. 66) The post of the applicant 

was confirmed on 8-9-98 • The applicant was again 

directed to attend the computer training Centre at 

Dispur POst office Complex on 15-5-01. 

All the copies of the above documents axe 

annexed herewith as Annexures - II to VI to 

this application. 

Contd... .4. 
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(4) 

4. (4) That at the relevant times the applicant was 

working as Sub-Post Master at RamrenØ S.O. But 

he was placed under * suspension with immediate 

effect from 22-2-02 by the orders of the 

superintendent of Post Offices, Nagaon Division 

side tha herein referred to the Respondent No.4 

vide the file No. B-165. The reason of suspension 

was not specifically stated on the suspension 

orders Z3 but it was stated that the disciplinai:y 

proceedings against the applicant was contemplated. 

It was further stated that during the period of 

I . 	 suspension the applicant should remain at the Head 

Quarter of Hamren and that the applicant should 

not leave the Head Quarter without obtaining the 

previous permission of the superintendent of Post 

off ices, Nagn Division. 

A copy of the said suspension order dated 

22-2-02 has been annexed hereto as Annexure-VI 

to this application. 

4.(5) 	That it is to be noted here that no reason of 

suspension, allegation, charges etc. were stated in 

the suspension orders, but it was purely personal 

grudge of the supezintendent against the applicant 

not related to the discharge of any official 

duties. 

Contd-'--5. 
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4. (6) That thereafter on 27302 the Superintendent 

of Post offices, Nagaon Division*  herein referred 

to the Respondent No.4 issued another letter to 

the applicant stating that the applicant would 

I 	 draw the subsistence allowance at an amount equal 

to the leave salary edmissible to him as if he had 

been on leave on ha]. f pay and in addition to D.A. 

if admissible on basis of such leave etc. 

A copy of the said order has been annexed 

herewith and marked the same as Annexure-VItI 

to this application. 

4.(7) That on failure of the Respondent No.4 to submit 

any allegations, charge sheet, disciplinary 

proceedings against the applicant, the Respondent 

No.4 was compelled to revoke the suspension orders 

against the applicant on 2-.4-02 in file No. B-165, 

The order of the 1 espondent No.4 was "Shri Nipen 

Chandra Nath' P.A. on revocation of the suspension 

order is transferred and posted as P.A. at Nagn 

)& head quarters. 

A copy of the said orders has been annexed 

herewith and marked the same as Annexuro IX 

and Annexure X to this application. 

4.(8) That while the Respondent No.4 failed to institute any 

departmental proceedings against the applicant for 

no offence of the applicant the Respondent No.4 was 

compelled to revoke the orders of suspension. But 

Contd-...6. 
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( 6 ) 	 11 
after revocation of the suspension orders the dues 

payable to the applicant during the period of 

suspension from 22.2-02 to 2-4.02 is not yet paid. 

The applicant left the matter on leave of this 

I 	 Hon'ble Central Administrative Tribunal for direction 

to the balance amount to the applicant. 

4.(9) That the, applicant referred the matter to the 

Respondents. NO.2 and 3 but no response was found 

A copy of the said representation is annexed herewith 

as Annexure...a and the post receipts as XI(l), (2) 

and )CI(3) • £ven after, revocation of suspension order 

the . petitioner filed appeal to the Postmaster General 

(Respondent No.2) to strike of the suspension order 

from the service book on 29-803 • Annexed as Anneoire-

a I. 

4.(10) That the applicant submits that the impugned action 

of the Respondent No.4 against the applicant is 

violative of Article 14, 19, 21 and 311 of the 

Constitution of India. 

4.(11) 	That the applicant submits that there is no other 

alternative remedy and the relief sought herein would 

be just, proper and adequate. 

I  4.(12) That this application is made bonafide and for ends 

of justice. 

5. 	GROUNDS FOR RELIEF WITHLE 	PROVISION : 

5 • (1) For that the action of the Respondent No.4 was malafide 

and illegal and with evil design and motive to harm the 

applicant and as such the impugned action may be 

interfarred by this Hon'ble Tribunal. 

Contd.. . . . .7. 

Q 
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5.(2) 	For that by the impugned action of the 

	 4 
Respondent No.4 have affected the future service 

life of the applicant in promotion. 

5.(3) 	For that the entry of the suspension orders of 

the Respondent No.4 in the service book of the 

applicant would be highly injurious in his future 

service life and as such the said entry if any 

should be strike off from the service book. 

5.(4) 	For that the impugned action of the Respondent No.4 

have affected the livelihood of the applicant by 

not paying his back wages which he is entitled to 

from 22..2-02 to 2-4-02. 

5.(5) 	For that the impugned action of the respondents 

has caused great hardships and injustice to the 

applicant. 

5.(6) 	For that the impugned action is violative of the 

Articles 14,19,21 and 311 of the constitution of 

India. 

5.(7) 	For that the impugned action is violative of the 

Principles of natural justice. 

6. (8) For that in any view of the matter the impugned 

action of the respondent No.4 is to be strike of 

from the service book of the applicant. 

6. 	DEThIL OF RELIEF EXHAUSTED $ 

That there is no other alternative remedy available 

to the applicant except invoking the jurisdiction 

of this Hon'ble Tribunal under Section 19 of the 

Administrative Tribunal Act, 1985. 
Contd.. .8. 
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7.MATTERS NOT PRVIOUSELYILED OR PENDING BEPORE 

Juqy OTHER COUR. 

That the applicant declares that he has not & 

filed any appi ic at ion, writ pet it ton or any su it 

in respect of this subject matter of the instant 

application before any other Court, authority or any 

other bench of this Hon'ble Tribunal nor any other 

such application Writ petition or suit is pending 

before any of them and this only the application 

by which the applicant has sought for remedy. 

8. 	RELIEF PRAYED FOR : 

Under the facts and circumstances stated 

above in this application the applicant prays for the 

following reliefs. 

8.(1) To direct the Respondents not to treat the 

suspension order passed on 22-2-02 by the Respondent 

No.4, as suspension at all. 

8.(2) To direct the Respondents not to make any entry of 

the suspension order in the service book of the 

applicant 

8.(3) To direct the Respondents to release the back 

ways for the suspension period from 22-2-02 to 

2-4-02, 

8.(4) 	To pass any other order or orders which sould not 

affect the future service or promotion of the 

applicant, 

Contd-9. 



H 

9- .  

8.(5) To direct the responddnts to pay the costs of 

the case. 

8.(6) To accept the 1 imitation pet it ion by condon thg 

the delay in filing this application. 

9• 	INTERIM ORDER 

Pending final decision of this application the 

Respondents may be directed to pay the back wages 

for the period of suspension from 222-02 to 2-4-02. 

10 • 	APPLICATION IS FILED THROUGH ADVOCATES 

shri D.C. Nath 

Shri L.R.Bora, 

3, Miss R. Thakuria 

PALTIcuLARS OF I.P.O.: 

NO. 

Date of Issue - 

Issued From - Guwahati 

Payable at- Guwahati. 

LIST OF ENCLOSURES 

As stated in the Index. 

VERIFICATION 

I, Nripen Chandra Nath, aged 31 years, Son of 
Late Sastha Ran Nath, by occupation Postal Service, 
resident of Ghumati gaon, P.S. X4ikir bheta in the 

District of Marign , herein referred to the applicant 

do hereby verify that the contents made in above paras 
are true and correct. 

And I sign this verification on this 2c' th day of 
February/2004. 	 I 	(7 
Date * 	 /j 	 (JIJiV\J 
Place: Guwahati. 	 I 	Signature. 
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I 	 D:pAT; flr-  CF PC ST 	fl"TDIA 	. 
,-4 	OFFICE CF THE SUPDT, CF POST OFFICES, NAGAON JJN, NAGAON-782001 

S 	 • 	 . 	 - 	 2 	 .. 

. Memo No. B1/2/G/Ch IV Dated at Naqaon (Assar) t1e 14 Feb 97 • 	 I 

	

. . 	 The following departmental and outsider candidate's  

of this Division now undergoinct institutional training:atPostal 
. 

Training Centre, Darbhanga on their successful'completionof . 

prescribed cource of •training.aro hereby appointed provisionally 
as temporary Postal Assistants in the scale of pay Rs, 975-25-
1150-30-1600/.-. from the date of joining at the officesshown 
against their names. The, appointment is purely. temporary; and 
liable to bê terminated at any f time by one montht s notice from 
either side. They will be on probation for 2 (two) years: before 
they are considered for corfirmation, 

T'Janes of the canthdates 	 Office of postinç 
Departmental 	 . 

Shri Raichal Krishna Roy (K-7) 	•PA,NagaonH 2O, 	. tP 	Dipak Acharjee 
~ K-16)

l0 	 PA, Diphu H.O. 	 . 

.Kartik Gayan 	 PA, Rupahi S.0. 	. . u• 	Bishnu Ram Dutta (K36) 	PA, Daboka S.O..: 
,... 	 .',..... . 

of Guwahati Di•vision 	. 	 . 	 . 	 .. 	 . 

:d to this Division. . 	 PA,. Jariiunarnukh S.C. . 
. 

td. Abdul Mutalib (K—So) cf 	vie Shri G. Saha •trnsfd, 
Guwahati Division  allotted to this Division. I s 

Z. 
- 	

. 	 Outsider Candidates . 	 . 	 ..• 	 • 

	

4j1., Shri Ranjit Iumar Bank (A-14) 	PA, Haiba.rgaon 5.0. 
• 	 i Dilip Kumar 

-. 	 . 	 . . 	 Saikia transferred 
2. 	Pradip Kr. Debriath çA_5) 	PA ;  Diphu H.O. 	 : 1  

fl 	" 	Nriperidra Oh, Náth kA-25) 	PA, DphuH 2O.-  ,. 	 .. 	 . 

JMiss Jilmil Devi (B-2) 	. . 	 PA, Diphu H.O. 

(1) Shni Copal Ch. Saha, PA Janunanukh S.00 on being relieved 
• witi on transfer.will join as PA, 1aqaon,H.0, 	. 	 . 

'(ii) Shni DilipKr, Saikia, PA, Haibárgaon 5,0, 	bon 
. 

g 
reldved on transfer iill join as PA, Nagaon H.O. 
The official at serial (i) will not get any ,  TA/TP as his 
transfer is at his request,  

- 	 . 	

•.. 	 . , ;
V0 

. 	 . . 	 . I' 	 •' ( 	B ,• 	 ).,•. 	.. 	. 
Supdt; of-Post Offices 

. 	

S 	 ........ 	
Nagaon Dn.Jao20O1 

( 	 C py for information and necessary action to  

_2. 9 The candidates concernd4 
10-18, P/Fs of the officials, 

	

19-20 The Postmaster, Nagaon/Diphu H
.O. : 	-. . .• 	

' 	 . .. . 

21, The Chief Postmaster General (Staff), Assam Cirle, . 

• 	
. 	 GUwahati-7310.01 0  . 	 .: .. 	 . 

22.: The Director; : Postal Traininr Centre, . DarIphanga.:w.r.t.  

• 

	

	 his no H-1/TR:i/339 Postal(D and H-1/TRG/339PostaI(0). . 
dated 21,01,97, 

23, The Acctt Dvi, Office, I agaon, 
• 	24-25, CC/SpareS 	' .....: . 	

. 

101 

Supclt, .of Pst Oiices 
Nage6-78201 

I 
- 

- 	 -- -- 

	 J 	- 	 -- 	

- 	 - 	 '- 
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H_ 

GOVT OF 1lfl)IA, 1DEPARTIENT OF POST 
ff ic-u of the)irector, Postal Training Ccrtre )a21)hQflCE1. 

lb. H-1/Ti?G/339 lostal (0), 	Dtd. at ITC/DTIN, the 0'/,03,1907. 
• 	 •. 	 •. 	 ••••. 

• 	on successfUl completion of 75 clays thor1tical training, 

/ 

	

	
endormontionod candidates of 339 Post1 outsider' Training Scsi- 
re hereby reluivod in the aftàr-noon.pf 07.03.97 and are direct-

(1 0 o-p )rt (".o , thu offices notcd ggairist their namcs for practical/ 

) 31. 1fl(j 

of the official 	 '• 	
soc/.roll 	place of posting/ 

--------------------------- ----------------- 	 / 

1. 	 2. 	 3. 	 4, 

W.13., Circle 

.rtix ires: 
	

NO. 	 LL'L1 	øI'.a 

ii.F1S NJ.trlli Howl ador 	 1 	SsPos North Prosy. 

Toh Cal 

2 	Sr:L .)ilip Kumar 3asak 	 A-iB 	SSPOs North. Cal. 

:3. 	irasanta Imar nasak 	 A-20 	 II 

SSiosjnkura No 92.1LroVCdLch VII, dtd. 13.12.96. 
-- -- --------- ---- - - -

S  

Sri :aidyanath Mandi' 	 -40 	' SSPOS flankura 

Miss Mosumi Ghosh 	 ' 	13-4 	SSiGS North rOsy 

Cbs 

6. 	srnt.randana ohosh Mallick 	 n-9 	sOs MUrshi(1a 

7, 	Sri Murari Mohon Sarkar 	 13-16 	- S31'OS, Tlurdwan - 

B, 	Sri Sunil Pauria 	• 	 3-17 	5Os MurshiclaL)ad 

II 	Sayontan Ry 	 13-34 

" 	ilnjit MajUm(iar - 	 13-35 	• • 

Sri. Soumyajit iXis 	 -10 	• SSPosHowrah' 

Sri Sanjy Talukclar 

	

	 13-33 	sSI0s North Pr0SY 

N.E.'Circlo 

13, 	t • L all aum zual I 	 • • — 2 	
aan&Jar H 

U 	Silo chanda 	 A-6, 	• 
• 	tI' 	• 	• 	-/ 

• 	 • 	 .5 	 • 

Sandhya :bhaa 	• 	• 	13-10 • 	• 'I  

16 	Sri 13sbjit Das flhoik 	• 	• 	13-23 • 	• 	'I  

17. lirs Lohita Gayari 	 -5 	SP(S Arpnachal 

2.0. 	MisS lialifli :ory 	 -7 	• • • • 	•: 	' 

(Crntci  

S 	 S  

' 



2• ,' • H 
10 2. 3o 4. 	 ' 

'2&i 
19 	Miss E1izoth yanth A-li )apUr So 

IlOflU )V1U LUCY $C)UhU 13-11 Kthirna HO 

2 L o l3oñ Rachol Mothow 3-03 JapUr SC' 

22 Wi 	MahmoLxl Alam A-15 SSlCs Noghalya 

23. Sri Subhjit Choudhu:y A-26 U  

24. 1'3ilanjan 	tta cft)udury A-27 U 

25. Elvin Roy Myrth2:clg A-26 NoflgStoifl SO 

26 3anrap1aflg Sumor. A-29 SS1Os Moghalya 

27. Gilbort L. Sanpru S 
A-30 •tI 	

' 	

j 

20 " 	 13 	xl 	1irnar r3-14 U 

29, Chacha1: Imar 	)as n-36 It 	 '• 

 Rarnlhyani Yadav 13-41 U  

 Smt.flita Imari -3 Girillh HO 

 U 	Shobha Gupta A-1O 

 s r i Arvind Imar sinqh A-17 

 Sun!]. IKumar Gupta n-20 

350 Srnt.Siina I1mari fl-i U  

36, STnt.Purnima Imar! A-U Hazaribagh HO 

37. Sri Chhanuri Ld. Singh 13-15 Rançjarh Cantt. 

30. ShVji Paswan 13-22 

 Miss E1!znboth Sarong A-9 SPOS, sitamarhi 

 Sri Sanjay imar A-12 SPOs 13haga1LUr 

410 	Nirafljafl Kurilar TflciJUr 

Sri l3aidyanath i;rasaci 	 A-:19 	Gaya HO 

Arvind Kurnar Vcrrna 	 A-24 	 It 

1 	Ignat±Us G!cih 	 \-35 	 It 

45 Sri Aj it Kum ar S inh a 	 A-  21 	SP Os AU rancjnb ad 

4'(5 	Sri vivokanand Kurnar 	 A-34 
	Chona Romnagar SC 

47, Md. Ashf I 
	 A-36 

	
l3ihia SO 

413.. Sri Rana Ranjit Kr. singh 
	

T3 19 
	

NawqnaZar SC 



I  3 

2 . - 

4 • 	 . 5/ 	Si:OS 	hrs 	No. 	fl1Z-50; 	itd1 	160129G,. 

S  

Sch311 Ju t t a Roy 

S. 

Rajiv RQnJQn 
A-41 S1C 	SQhrsa 

S 	
T313 

2.0 

Miss Saroj Ithoy 
fl-O ssros Rnnch 

52, 	Md. 	Salim Jac1 
13-21 	ChQprQ Ho 

-53 0 	Sri' fnrj 	irasad 
13-25 'fl3nmk1j 50 

Sri SanjOQV rohan Mishra 13-20 Ssl'ns Patna 

Sri Orn 	'rakash Prasad 
fl-30 Iajra sb 

Sri Thisj Choudha 
13-40 ac1bnj NC 

Assam Cic1d : 

Hiss Mousurni 	as 
50, 	Sri :Jip1c Ranjan 	)as 

A-4 No 1 Qmpubaz r  SC 

59 	II 	fliswanath :.b 
A-23 

. Manipurb 

60. 	
'ii;ay Math 

?-33 Ithor)c1j Sr 

61, 	Dompa ioj 
13-24 Haj1akcj 30 

" 	 G;2u t ara Chn1a 
13-26 	S  MIur SC 

TapaS Imar Chakrc)rty 
13-31 Ka1ajj 	SO 
fl-32 chramSO 

54. 	
Sri Ranjit 1mar )arjk 

55, 	it 	1rac1ip Imar 	bn 	 . 

-14 Sios Nagaon 
A-16 U 

Nriperl Chandr 	Nath 
67. 	Miss Milmil 	vj 

A-25 

fl-2 U 

6. 
60 	Sri L10 	Chandra Gocrol 
69.. 	fludhin SaiJcia 

A-22 srcs Dibrudarh 

700 	
" 	 Lanthuswar Narah 

A-31 
U  : 1  

71. 	Miss MOUChUrL Gogoj. 
A-32 

72. 	if Jyoti. RoItha Saikja 
33-5 

73, 	it 	Mayri Gogoj 
13-6 U 

74 	
ri Nakhan Chandra iJag 

33-7 

13-27 

(Cont.d 
:.. . . 

- 

- 	 I. 	.... 

..L- II 	 - 



• 	4 	• 

2 . 41 

Nal it  
75. Sri Mrinal Misra 
76 " 	flinay Chudhury 

A37 sro 	Nalbari n 

77 " 	Main Chancira Math 
II 

7G " 	MUflin(ra ;s 
z-39 

fl- 

79 I1iss 	ij1T11j florah 
ÜO Sri 	:.)i1)o n .Gogoj SQ 

01. Tap 	Roflj an Kal ita 
Mñgaic1a 	HO 

fl-3 9 JQn1ungurjh 	SQ 

f32. Sri 	narondra RO 

Note No free boarding Wg provjdoç to 
the °ffical3 by this Contra and they had their o 	

arrangemo3 for this.. For lodging s°rvice charjo have been realised from the officIals. The trainees bearing Roll No, A-2,6,5,7,111526272029. 
1739 $ 12,19,24 ,3535342114 
B - 93l61o23,11 ,3,1 36 41120 15 22 9 	

24 2 G 31,3 2,2,55727 29 12 30 	have hee paid Trining allowce Rs,660 + 1049 (15 	DA) per month. 

( 1<, Ic SirlhQ ) 
;G 

l°stal Training Centre 
Copy to 	

:)arbhan34 6 	5. 1-4)- 	
The CPMG :- W,fl, Circle, Calcutta, Assarn Circle, GUwhtj, N.E. Circle, Shiljo 	T3ihar Circle, Patna. 5)- 	
The PS : Naga1c, Iohjj3 6-35) 	
The SSPos/Sj)s :- North ircsy,, North Cal,, 131kr, 
Mu rshi(Jahad, IJurdj-, Howrth, ;)haan acjir, Arunachal 
i radosh, Moghalay3, G1rdh, Hazaragh, Gaya, Sit amarhi, 
0haga1pu, Aurangabacl PUrnea, J3hojpur,. Sahrsa, ilanchj, 
Saran, Patna, Monger, Nadhubanj Cachar, 

Naogaon, )ibrugorh, Nalb(Ir;L 	 pota, )arrang, Goalpara. 36-37)_ 	Tho Accc)Uflts i3ranch, j:TC Darbhanj. 33-120). 	The offiani COflCcrnei. 
121-130). S p a r a 

re 
Postal Training Centre 
DarbhangQo46 005, 
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21-22) The SPM, H bar ori/BilPabi SO. 

23) a ccnufltflt, Livi O1'Iice, Nag on. 

24-25) oc/Spar 

updt of Post Offices, 	
4 

Nagaon Di ,Nagaori-782001. 

to Of du ciO 

1. 	ss dues 

2 	ess DevelOPemrit 	 . 10.00 

,elfare 	 . 20.O 3.
4. 	lecreatiori 	 Rs. 20.00 	: 

5 	ibrary 	 bi ,  15.00 

6 	FerViQfr charges 
k4eo.00 

The tra,rT1ees will h3Ve to pay th above s'imII  

at f 	time of admLssifln a t the PLt. 1osqw.tP netarid r'etress 

are ivailable in the Trir1LnF centre for tl)c trairiec's. The 
trai tees may bring their bed_sheets and pill°ws WL 	them.' 

No leave ofThny 	 the 

PZ ;n any trainee fpr which they h111d riot ask for my 
le avo while in training 

I 

1. 



r 	 I  

/ 

- 	 I 

I. 

DFPAFtT T OF POSTS : INDIA 

OFFICi OF TH SUPDT OF POST oICi5, '!AOI.OM DN. NAc/C -78200 I 

To 
1-2 The Postraster, NaaOr1/DiP.hU H.O. 
3-6, The Officials concerned, 

7-10. P/Ps of the officials. 
11-12. The 5PM, fl jharqaon/siighat 5,0. 

13-15. 00/Spare. 

B1_4/Ii/98 Dod at Nageon fssa), the 0th September, 18 

Sub : Confirnatiofl Examination for PAs held on 

	

03,05,3 	announCe0flt of result thereof, 

An extraCt of tile CO s  letter No, APM/Sta/0Pfl/ 

Conf/98 dated 27,00,c8 	the 	ove subjeCt is rerochiced below 

for information anc necossary aCi011,  The names of candidates 
who have come out successful in the above cited examination are 
sho'in in theextract in r/o this Jivision. 

Forwarded by : 	
Sd/-  

	

( A.1 	BLSVJAS ) 
Sudt, of Post Offices 

• i.!agaofl Dn. NagaOfl-76200 1 .  

Naga°fl Dn Nagaon-78200 1  

cP1_9L 
on Na of tho 	__ 	Cornmunit1 Rth 

Nageon Dn. 	 25. Jitendr Jha 	00 	 Ngg_1/M/98 

J28.

6 Ranj.t Kr. Oarik 080 Nçjg.-5/M/90 
7 NripfldTh Oh Nath OBC Ngg-6/M/ 9 8 

 Pradip Kr. Debnath 000 Ngg-7/M/93 

a~ 

Sd/- 
( I 
0/0 CPi0 : !UiAHATI-.l 

Cf 

PM- 	/eA/ 

-- 	 •.• 



-- 

In persuation of thL 
2001-02 datod 03,5.2001, thc 

C.O./(3H letter No. Tch/i-64. 
followincj officials are dLz'octod 	J 

to attoid tho training as detailed olow schodulod to )o hLd 
t Computo 	Training Contro, Di spur Post Qff.co Complox, 

Guwahatj5, 	 I p 
I 4 

Date 	Tra nii cf C odn- .,o 
From. 	To - 	 •. - 

Namc_of the official s to att end 
- 	 . 	- 	- - 

28,5,01/02,6.01Moghdoct 93  Sri Dulal Borah, PA Nagaon HO. 
• 	: 	-. 	 - 	- 	- 	

-- 
2 g.- Jaising Das, P.h Nagaon. H.O. - 	 . 	 - 3 ' 	Ayatullah, PA, Nacon,H,50, • 	 - 	.-. 	 - 	. 	- 4m Khçjon Raha,ABANaaonH.O. 

- 	.. 	.0.66,01/Q9,6.01 	Megdoot 20 0 	i.;. •!' 	in.Ch. 	Nth,PA Mcjgaon SO. 
- 	

-. 	 .. 
' 	Nalini Kr, Boro, P 	djngSO 

1196o0/16o601 	SnOhoy Pos - 1 t! 	 PA Ngcj HO 
 " AbinashJ)aaraja..j 	Diphu HO 

do-.. 	- U 	Nabaran-jar 	Ba.trgi PA Nçjg HO 
- 2j '! 	Sushi18asumatay PA,Diphu,  HO 

18.6,01/23.6.01 	-do. 1, ' 	Sarbeswar Nath,PA Ngç HO 
2. " 	Rarnarii. Mohan Das 	Ngg HO 

25.6101/30,6.01 	Sarichay Post , Jogondra Kr, Ftabha PA/SBCQ 
• 	-- 	 - - 	: 	- 	(for 	S}30.) 	oni ) iiNagaon H.O. 

2. Carc1 ' GgUy PA/SBcO Diphu 
. - 	2,7,01/07.709 Meghdot 2000 1 Dipaklicharjoo PA LumdIngSO 

-'(forS,OQ 	Staf -2. -Nrjp. 	Qh. Nath 	P 	a A; Rah 	S 	- 
oniy) - 

H 
09.7.01/18.7.01 Systom Manc 1 V Md. N n. 	Nagaon H.O. 

(fox Ngg HG) 

19,70j/21.7,Q1 Moghdoot 93 1 " Santa Ram Konwar DBV1,Diphu }{) 
(SupurVisors) 2 furnx 	, Kakaty D1Rvt Ngg HO • 	• 	- - 	

- 230.0112e,7,O -Moghdoot 90 1 ts. Subarnalata Boah AfiS Ngg HO 
(Suporvisors -- 

ioro 
2, - 	- i' 	Brondra Nth 

Ng 	I-
Bordolol 

?i 	• - having - 41 	K) S 	- 
than S yrs,  

- - -service) 
 

S 	• - 	30.7,01/0440,01 MS O1FIC1 1:Mrs . it5 ator PA Dvi Office: 

- 2. " Padrnabala Bore, 	-do- 
060,01/11.8.01 Meghdoot 98 1,Sri D.C. Narayan, 	A Ngg HO 

2. " Ratneswar Sai4a  

-do-. 	- 1. " Suryya Das 	Raha S,( 

" 2, Mfiidanfloka., 	PA Lumding 4.0 1  - 
•. 	29.8.01/01,9,01 MS Word 10 " D-,S, Borah PA,fl.vi Offi 

'3o9.O1/0O.9.01 Moghdoot 98 
2, 
1.. 

' L.M. Bora -do- 
Miss Kashmiri Saxina 	PA- Ngg HO 

2, Mrs, Purabt SaITna 
• 

• 
• 	 .- 	- 
•)- 	 S 

S 	- 	 • - 	,- 
- 

- 	• 	Corit'd  
--• 	-S  

I 	 I 

I 

y 	 .. 	. 	- 	I ., 	 '- 	 •-• 	A-. ivi:..: 
gi  

	

- 	 rafiuji OF JOSTS g INLIA 
OFFICE QF THL SUR;T.,PF J.ST OPPICES, NG1-ON DN. NtGION782oo1 

ao 

	

No-o 	 Ltod 	I rin 'h 4onl 

41 

-I  

- 	 S •.  
'5-" 	- 	•: 	 - • 	- 

	

.. 	-• 

	

- ----- ---5---.-- -,,• 	-• -- 	/ 
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, 	 . 	 . 	

•r71; r• j , 	 J4 	$rn 	' ' •, 	. ijd H . ,, 	
, . 	 , 	

. ': 	• 

' 	

7 	

/ 
1 	

t 	
N 

	

?/9Q 	MQghdQb 93jj jj 	Ch. Nath P, Diphu 2 	SUShi1)Qs(ary  P1t 1)ith 1 1/229O1 	do 	i fi 
Tank2q Upadyay PA N99 HO\ Ri  Satybza Midoj, a 	—(to 

	

24.91Q1/'2Qi 	ridQc4 	j ' p  Choni* 	Av1 W ( cvn HO I 	
cEUpO?Vj5Q$)2 a  I, vor. 	Ri OlQ1Oft1/oG100 j 
Migdoot 2000 icSwa.raj K0 Nath, P Morlgaon SO : I 	 (fO2 SOS onJ.) 2" Mon K!Sea1, 

P, Lumding SO O8•1QQj/j3aiOC Moghdoot2oo 
1,11 I. .A11 3134 Hoja scj 0  : 	 4.fQ. S:1v18 or1y) Ze"Badan C, Nath, S!3i Morigaon o 

	

9 	I  lflltybrata huka LA 	Ngg 
r 	

qpvr °fly)2:Chand 
KfPas 	jiphu O 

HO 
 ) 01jj 9 0j/Q311f S t W 	 ' 	 I 	

Hompada florah P4 Pvl Ofujce Jabui Boah, PA o11o1/1o,1ioo1 	 0.0t 2000 	i 	Rajat KpJ4t, PAjumdj g  
fl 	 S.O. 

	

(fo: 	staff only)2, Na4 Ch' 

	

24 	 A Morigaon 

	

141QOj/11,Oj ?4eghdoo 90 	
1.Mrs Nitoj Bhuyan .PI NggHo 	j Mouhuj Bhuya PA, ! 	HO 2o11,Q1/o1j201 $ancha 	os 	rhflha Kaitta, PA nj : 	 2 	Ashok 	 Ng F 	j 

I  O3.12Oj/Q3j2o1 Meghdop 	
Sambhu Ram r)asL 	1)iphu HO 	' 

	

I 	/ 	
2 	abu1 Saicj, 4t Ngg -) 16.12O1/112o1 
	

Bhdrewar Sa1ka,P rJiPh HO ' I 
) 

	Lakshmjfla 	ROrh, A Luding l&l2.Q1/22;j2O
JflanendrQ Menda, A Nagoi H. r 	I 	 2 Lu 	

Igaon io , 

	

OSt 	
PA NaO3 JaXiliaho 	 HO 2 Mrs 0  1 O 	 Jayshroe Hazika, 	Nqg HG Q2Qe/Q5Oj02 1S 

Offico 	1, Sr Niranjan Boah PA Dvi Off 	; 2, ' ! 4uicuj ay, 
 

Q71a/bo*1,OSanQay 	 at 
 P t os 	i 	It Khago 	Nath Dojo PA, Ngg 2, ' 	Sambhu 	Da, 	PPhu 17142/21O2

Nron ?oaja, PA Ngg HO, r 	 ) 	
/1 	

( 	k  '2 	$ ,T6K, 	
ipu 	.o, 

3 	

1 1 13K 0  Roy, 	 O PA 'Jagaon . 
H 2 Kartjck Ga y an 	Nagao 

	

, 	 o l 
9 1 05, 200j 	

0/0 hq tDA(), Uwahatj, ChGntkuti 
 

Abmod 
 Supdt of PQSt Ofj 

Nqao n, Ngao117326 I 4 	4 4 	J 4 	 4 	, 
-Cos d  

I 

I 	

I 	 I 
Ov 

1tI 	C) 	
iL 

	

......h.... - 	.. 	. 	- 	 • 	...li 	._ 



, n ! 	W! , 	 III.ViVOKlI'r 
• 	 .1" 

/ 

/ 

/ 	- 	Copy,  to 
I 	 1-68, The officials Concerned for information 

69-70, Th 	Posmastor, Nagaon/J)j 1)J 	ED for infn, They ll please relieve tho officials according1 
on Office arrangement without fail 

7173 The S, LUmding/Mor1gaon/] 	S, ( , who will please relieve thc OfiCals a ccording1y on office arangoo 	without foil 
 ho Chief Pu$tmastor Gon 	(Toch), Assam Circle  

CU 	
Guwahati for kind 	 r infomtjori w,,to / 	letter Noe Toch/ 164/2001002  

dtd 
The Postmaster Gnrl (Tech), Assani 

7. 
Region, Dibrugarh_736001 for kind information, 

The A1G (Staff), C/O thu 	Assam Guw8hatj730O1 	 CiC1O, 
77 0  The Iflçharge, CTC, Guwahatj_5 for information, 78-79, 

8OOb.Oc/Sp 
Staff Banch/Act 	Branéh o. I)v1 	Office, Nagaon, 

• .• 	

S 	Supdt, of Post Offj5 N ag aonn, s g0 782001  
I 

.p 



1 

-, 
r 	.. 

- 

OF 1-OSTTJ 
(iF T1Ui :i.DT Ui ,•' 'f OFFICLiS 	iii • H/U/UN-7€3200 1 

No0 B-165 Dated at 1'Iagaon (Assam)-70200, the ) 	-O 

Whereas a disci1inary proceeding agaihst Sri 
Nripen Chandra Nath, Sub Postmaster, iiamren S00 is 
contempi ated/pencling, 

Nc$'w, therefore, the undersigned in exercise of the 
powers conferred by Sub-ruie( i). of Rule 10 of the Central Civil 
Services (Classification, Control and Appeal) Rules, 1965, 
hereby 'places the said Sri: Nripen Chandra Nath under suspension 
with immediate effect 0  

is further ordered that during the period'hat 
this ordor,:shall remain in force the headquarter of Sri Nxipen 
Chandra':Nath, Sub Postmaster, Hamren S00 . should be Hamnren and 
the said:, .Sr :i Nripen Chandra Nath hail not leave the headquate 
without obtaining the orevious pexmission of the undersigned. 

Nag aon bn. Nag aon.L78'2O I ' 

Copy to : 

o \ç Sri Nripen Chandra Nath, Sub Postmaster, Harnren S.C. 
Order regarding subsistence allowance admissible,to. 

\ 	him during the period of.his suspension will be,''.', 
\ 	issued separately0 	 , 

2o The Postmasier, Diphu H.O. 
 

) 

Supdt0 of Post offices 
Nagaon Dn 0  Nagaon-782001 
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• 	 DPAIThMiNT OF POSTS INDIA 
OFFiCE OF THE SLJ .  T. OF STOFFICES NAGAON DN. NAGN..782001 

Memo No, F1/Misc/0102 dated at'Nagaon-782001, the 27.03,02, 

Sri Nripcn Chandra Nath, Sub .90.stmaster, Hamren S,O 
/ was placed under suspension w.e,.f, 22,02.02 vide this office 

memo no, 8.165 dated 220202 

2 Sri Nrjoen Chandra Nath, Sub Postmaster,, Hamren 
SO, during the period of suspension will draw the subsistence 
allowance at an amount equal to the leave salary admissible 
tohim as if he had been on leave on half pay and in addition 
dearness allowance if admissible on the basis of such leave 

'salary, 	 ' 	- 

3* each claim of subsistence allowance vould be 
supported by a certificate by the Govt 0  servant to: theeffect 
that he was not onage4 in any emp1oyment,une55, Profession during the period to which. the. Claim relates. 

4 0  It is further ordered that.solongthe.perjodaf' 
su spenajon shall remain in force. The, headquarter, of f . Sri Nri pen Chandra Nath (under suspension) should. be  at.'Hamren'and the said Sri Nripen Chandra Nath shalinot leave the headrter without obtaining prior pexnissjon.ef the undorsigned. 

( H. Aød,.,,) 'i.. 
SUpdtoOfPostQffjc.s 

NagaonDn. Nagaon78200 

/T) ( 	Sz.Nxi pen Chandra Nath, Sub Postmaster, Hamrón S0 (u/s)., 	• 	.• 	. 
2. The Postmaster,, Diphu H.O for infozinatjon. .He,.wifl 

kindly e;rtsure correctness of the certificate furnished 
in para. :3, above 

,. before,, drawing an&. disbursing the 
subsistøc. allowance,  

3, Tho'DA(P), Kolkata (Through the Postmaster, Diphu H3), 
40  P/P of the official.. 	 , 
5.0/C, 

7" Spazes, 

Supdt. of Post 0ffic 
Naaaon Dn. Nagaon78200 
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/ 	 I)lPARTM ENT OF i{) STS 	I ND IA 
OFFIcI:i OF  TUE SIJPDT, OF cOST OFFICES, NAGAON UN. NAGA0N_782001 

Memo No0 L3-165 Dated at Nagaon (Assam)-782001, the 02.0402, 

S The following transfer and posting order is issued 
to have immediate effect in the interest of service d  

Sri Nripen Ch. Nath, PA Raha, on revocation of 
suspensIon is transferred and posted as PA, .Nagaon ILO. 

S 	

S 

• 	 . 	. 	 . 	.. 	 ( H. Ahmed) 
Supdt. of Post Offices 	. 	 S  

S 	
Nagaon Dn0 Nagaon-782001 

Copy forwarded for information and necessary action to 

—id iho Official concerned0 	 . S 

21-3 0  The Postmaster Nagaon/Diphu H.O. 
4-5 The SPM, Raha/Hainren 5.0. •' 

69 The Acctte, Jivi Office, Nagaon 0 	 . 
S 	 7-8, CC/Spare 0  

.5 

Supdt, of Post Offices' 
Nagaon Un, Naga.on-78200 

•1• 



DE'MTMNT OF. PO STS INDIA 
OFFICE OF THE JT.• OF POST . O.FFICES 9  NAGAON DN. NAGAON.78200.1 

Memo No P1Misc/O102  dated 	 (Assam),th6703 4 02 

ORDMER 

Whereas an order placirtg Sri Nripen Chandra Nath, SukD  
Postmaster, Hamren under suspension was made by the"Supdt 0  of Post 
Offices, NagaonDn, Naaon on 220242 vide.thts officememo'No.. 
i315 dated 220242, 	 . 	 . 	 . . 

Now, therefoe, the undersinod inexercise.ofthe - 
powers conferred by Clause (C) of subruie () lof Rule .10 of the 
Central Civil Services (Classification, Contract & ppeal) Rules, 
19, hereby revokes the said order of suspension with immediate 

0 	 . 	 . 	 . 

H Abmet ). 
Supdt..of Post Offices 

• Nagaon Dfle Nagaon.782001 

Copy to 

"—L Sri Nrtpen Ch 0  Nath, 0ftS1, Hamron S0O• (u/s) 0  
2 The Postmaster, Diphu. H.C. 

3o The Staff Branch, flivi Office, Nagan. 	. 
4 o  0/C o  

c.. 	 . 	 . 	Supdt of lost Ofuice 
NagaonDn, Nagaon782001 

/ ( 



To 

 

The $upointenent Of Poet 
Uer DiV i ai gno  Nageon, (Meffi) 

ted fl&miniith MOhe202.c 
-- 

Stab - Prayer for tith rwai my order ef . auspensione 

R 	1 	N9165e dated- 22-2202, 

Sir e  

Most bumbly and respectfully 1 be• to otato that 

SJoMa at MUOV Poet Ofieo for one month according to 

JS vide o70 ate 211'2001 Noanb , 1 joined at Ramren 

?ost affice on 2li.11200 and released 4r, Subhujh SO&I cIle extoed 

his leave from one month to tbreo mont. Z had oen working as 

S.M. during thim periQ 	(from 2th 	ov.Oi to 22nâ F@bo 1 02 
•__• L 

) 

- 

Fainmr 8.1P.14.M'..Se-1 oamo on 1-22002 to -take chargo of 

the eUice- from M5 without any prev-ifouS j rmati-on , I requested  

him on that (jay to take charge of the office xt4ay (1220O2)0 - 

beoàuae of the fet that I ahall have to complete my aaOOUnta an 

others relevante- papero, eo as to enabling no to hsMI over the charg  

to 4rQ S. Seal. 

On 21'2002 Sri -Tarun oh. Mt, Sri Dulal 	ai,-S.D.I 

(Hejai/ Naçjoen) and others arawd at the goat -office Aftd fOily 

drew or written statement fr5fl me. Cm 222202 it was 060n that 

Mr. SSeal and his party eatue with police forae and arrested te. And- 

- immeLtately after this event order of sumpension was intimated to m 

&nd the- said 	ty . oreiUy e ielled to receive the upOE5iO5 Z'd- 

en the way to Pe-lise totien. 	 - 

- 5-,I humbly pray you to nwtke an iriuirij into the matter end 
kindly to withdrew my order of 	 - 	 - 

This is for favour of ycurkind neooeefl? action. 

, 	 - 

- 	 rfat% 

(_•)
Lemren Pest office 

- 	 I 	 - 
Copy for information to 

(1)Theirecte-r of Postal Sez'viec,S • ibrurh,-.. - 

- (2)The- post Meter Gencral, Dibrugarh 

- 	 i/e s.p.M.HJT1ren Pozat  Of fico 
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Date : 29-8-0 3. 

To, 

The Post Master General, 

Assam Region, 
Dibrugarh. 

Sub : To strike off the Suspension order 

from the Service Book. 

Sir, 

The petitioner begs to state the following 

matters for kind and sympathatic order. 

That the petitioner while he was working in Hamren 

Division, he was placed under suspension on 22.2.02 by 

the superintendent of Post Offices Nagaon Division. This 

suspension was made out of the personal grudge of the 

Superintendent. 

That no departnental proceedings drawn and no cause 

of any offence was shown in the suspension order. 

That the suspension order was revoked on 2.4.02. 

But the suspension order was recorded in the Service Book. 

It is therefore, prayed that your 

Honour may be please to direct the 

Superintendent f to strike off the 

Suspension Order from his service 
Book. 

Yours faithfully, 

Copy to s- 	 (N ripen Ch. Nath) 

The Oirector, 
Postal Services, Assam Region 
D ibrug arh. 

Superintendent of Post offices 

Nageon Division, Nagaon. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH IL GUWAHATI. 

O.k. NO. 59 OP 20 

Shri N ripen Chandra Nath 

- Versus 

Union of India & Ore. 

In the matter of 

Written Statements submitted by 

the respondents. 

The respondents beg to submit a 

brief history of the case which 

may be treated as a part of the 

written statement. 

( BRIEFIjQOP THE CASE
, 
 ) 

Shri Subodh Oh. Seal regular 	PM, Hamren SO 

was on Leave from 26.11 .01 and Shri Nripen Oh. Nath, PA, 

ha SO wa a WO rking the re as 3PM, Haniren during the leave 

vacancy. On expiry of leave, Shri Subodh Oh. Seal procee-

ded to Hamren SO on 18.02.02 to take over the charge. 

Shri Nath did not hand over the charge on 18.02.02 and 

asked Shri Seal to come on next day • Accord ingly 

Oontd . • . . • . . . I 



Shri Seal appeared on 19.02.03, but ShriNath once again 

re fused to hand over the charge and warned Shri Seal not 

to come again to take over charge . 

Shri Subodh Oh. Seal then inforaed the matter 

to the off ice of the S. Posts, Nagaon. Then Shri D. Mandal, 

ASPOs (DN )and Shri T.C. Bora, Inspector of Posts, Hojal 

Sub -Division we e sent to Hamren SO to arrange transfer 

of charge on 21 .02.02 • But Shri Nath refused to hand over 

the charge of SPM, Haniren before 01.03.02. 

Then it was decided to place Shri Nath under 

suspension and accordingly Shri Nirepen Oh. Nath was placed 

under suspension vide this office memo No. :B-165 dated 22.2.02. 

The ASPOS (iii ) and the Inspector Poets, Hojal 

Sub Division again proceeded to Hamren SO and found that 

office was not opened on 22.02.02 and Shri Nath was roaming 

here and there nearby the P.O.. Then a PI1 was submitted 

by the Inspector of Posts, Hojai Sub Division d then 

with the help of police, the copy of suspens1Qfl o'der 

could be served to Shri Nath and then he handed over the 

charge of 5PM, Haniren SO to Shri Subodh Oh. Seal. 

The past work of Shri Nripefl Oh. Nath for the 

period he worked at IJanren SO was verified by the Inspector 

of Posts, Hojai Sub DivisiOn and found no monetary irregu- 

larity against him. As such the suspension oer was 

revoked vide this office memo No. 3-165 dated 02.04.02 

Ooritd.... •. . .. 
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and posted as Postal Assistant, Nagaon HO and Shri Nath 

joined at Nagaon HO on 16.0.02. 

7 
The period of suspension was regularised vide 

this office memo No. P1/Misc ./00-01 dated 19..04. and 

oered to treat the said period as "Spent on duty for all 

purposes". The difference of pay and allowances for the 

said period has since been drffi accordingly and paid to 

Sh ri Nath on 27-05-040 

PARK WIZE  

1. 	That with regard to paras 1, 2, 3v 4:U)9, 4(1) 

and 4(iii), of the application the respondents beg to offer 

no comments. 

20 	 That with regard to the statements made in para 

4(ib) of the apPlication the respondents beg to state that 

the faA official was placed under suspension on 22.02.02 

for refusal to cay out the oers of the Superior Officers. 

Shri Subodh Oh. Seal, 5PM, Imren SO was on leave from 

26 .11.01 and Shri Nipen Oh. Nath P/A ha SO, was working 

there as 5PM, Hamren during leave vacancy. On exp iiy of 

leave r imam Shri &ibodh Oh. Seal proceeded to F.niren SO on 

18.02.02 to take over the chaise. Shri Nath did not hand-

over the charge on 18.02.02 and asked Shri Seal to coriie 

on next day. Accordingly Shri Seal appeared on 19.02.02 

but Shri Nath once again, refused to hand over the charge 

and warned .Shri Seal not to come again to take over charge. 

Contd. 
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Shri Su.bodh Oh Seal then informed the matter 

to the office of the undersigned. Then the Asstt. Supdt. 

Post, Nagaon Dn and Inspector of Post Hojai Sub i, were 

sent to Hamn to a,rarige for transfer Of charge of 3PM, 

Hamren on 21 .02.02. But Shri Nath reI\ised to hand over 

the charge of 3PM, Hamren SO before 1.03.02. Then it was 

aeci.ded to place Shri Nripen Oh. Nath under suspension 

and accordingly Shri Nath was placed under suspension under 

this office memo no. B-165 dated 22.02.02. Regarding 

specific mention of reason of suspension it is to be 

mentioned that as per Govt • of India, MinistI7 of Home 

Affairs OeM. No. 234/18/65 AVD(ii ) dated 5.3.66, the 

circumstances in which the order of Suspension was made 

should not be insebed in the copy of the order of suspen 

don sent to the officer to be suspended. 

 That with regard to the statement made in 

para 4(v), of the application, the respondents beg to 

state that the reason of suspension was not stated in 

I the suspension order as Per direction vide Govt. of India 

Min.isty of Home affairs OM No. 234/18/65/AVDII dated 

5.3.66. The official was placed under suspension for 

refusal to carry out the order of the Superior officers 

and not in personal grude. 

That with regard to para 4(6), of the application 

the respondents beg to offer no comments. 

Contd. . . . . . 
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5. 	That with regard to the statement made in. para 

4(7), of the application the respondents beg to state that 

the past work of Shri Nripen Ch. Nath was verified for the 

period he worked at Hamren S .0. by the In spector of P .Os 

Hojai sub Division, Hojal and found no monetary irregularities 

against h in and as such the suspension order was revoked 

vide this office memo No.B-165 dated 02.04.2002 and posted 

a s P/A Naga on H.P .0. 

That with regard to the statement made in pais  

4(8) , of the application the respondents beg to state that 

as there was no monetary irregularity against the official 

for the period worked at Hanireri 5.0. as S?N, the suspension 

order was revoked vide this office memo No. 165 dated 02.04 .02 

i; and $h ri Nath was po ste d as P/A, Naga on H .P .0 • 	TEN pe rio d 

of suspension was regularised vide this office memo No. 

P1/Misc/00-01 dated 19.05.2004 and ordered to treat the 

said period as 'Spent on duty for all purpose'. And the 

dues payable to •Shri Nath for the said period has since 

been paid on 27.05.2004. 

 That with regard to the statement made in para 

4(9 ), of the application the respondents beg to state 

that the period of suspension has since been ordered to 

be treated as 'Spent on duty for all purposes' no order 

frOm any higher authority i.e. Respondent No. 2 & 3 does 

not arise to strike of the suspension order from the 

'Service Book as it already been quashed from the Service 

Book. 

I. 



I 

<1  

-6- 

8. 	That with regard to the statement made in para 

4(10), of the application the respondents beg to state 

that the action of the respondent no.4 is not violation 

of any article of Consitution or tiles. The order of  

suspension and revocation was issued as per rules fmed 

by the Govt • of India. 

9 • 	That with regard to the statement made in Para  

4(11), of the application the respondents beg to state 

that the relief sought by the applicant is not proper 

and, justified as the period of suspension has since been 

regularised as per rule. 

10. 	That with regard to the statement made in para 

4(12)9, of the application the respondents beg to state 

that the application has no bonafied and justified ground 

as the applicant's prayer has since been fulfilled by 

regularising the period.of suspension. 

11 • 	That with regard to the statemen.t made in para 

5, of the application the respondents beg to state that 

the grounds for relief with legal prevision 

12. 	That with regard to the statement made in pare. 

50 ), 

of the application the respondents beg tostate that 

the act ion of the respondent no .4 is not ma la f ie d and 

illegal and there is no evil motive and design to harm 

the applicant • The applicant was placed unde r su. spen s ion 

for refusal to carry out the orders of the superior officers, 

which was considered justified as per rule. As such 
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inte rfe rence by the Hon 'ble CAT on the act ion does not arise. 

13. 	That with regard to the statement made in pa 5(2), 

of the application the e'spondents beg to state that the period 

of suspension has since been regularised as spent on duty for 

all purposes " and as such there is no fear for the applicant 

in his future service in. promotion. 

14; 	That with regard to the statement made in para  

5(3), of the application the respondents beg to state that 

period of suspension has since been regularised as "spent 

on duty for all purposes " it would be no effect in service 

book of the applicant. It has quashed the order of the 

suspension. 

15 • 	That with regard to the statement made in. para  

5(4), of the application the respondents beg to state that 

the difference of pay and allowances of the applicant has 

since be en d Wi,. and paid to him on 27 • 05. C4 as the period 

has 'already been treated as spent on duty for all purposes. 

H 	 16. 	That with regard to the statement made in para 

5(5), of the application the respondents beg to state that 

all the dues payable to the applicant has already been paid, 

there is no question of hardships to the applicant. The 

impugned action is not injusticHe as it was done as per rule 

under 0CS(CCA) Thiles, 1965. 

170 	That with regard to the statement made in 

para 5(6),, of the application the respondents beg to state 



8- 
that the actions of the respondent no.4 do not violate 

any article of Consitution of India as it was done as per 

provisions of rules of CCS(CCA) Thiles, 1 965. 

That with regard to the statement made in pam 

5(7). of the application the respondents beg to state that 

there is no violation of principle of natural justice as 

the suspension, order was issued on justified ground as 

per rule. 

That with regard to the statement made in pam 

5(8), of the application the respondents beg to state that 

the P1 period of suspension has been treated as spent on 

duty for all purposes has already been noted in service 

book of the applicant. As such further orders from the 

Hon'ble CAT does not arise. 

That with regard to pam 6, of the application 

the respondents beg to state that invoking of the Hon 'ble 

CAT justification in this matter does not arise as the 

prayer of the applicant has already been fulfilled and 

nothing Left for. 

That with regard to para 7, of the application 

the respondents beg to offer no comments. 

22 • 	That with regard to the statement made in pam 

8(1), of the application the respondents beg to state that 

the period of suspension has since been treated as "spent 

on duty for all purposes" vide this office memo No. P1/Mise/ 

00-01 dated 19.05.04 the order of suspensiOn is automatically 

quashed. 
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That with regard to the statement made in para 

6(2), of the application the respondents beg to stte that 

same as paie. 8(1)above. 

That with regard to the statement made in para 

8(31,  of the application the respondents beg to state that 

the differonees of' pay of the applicants for the suspension 

period has since been drawn and paid on 27 .05.04. 

That with regard to the statement made in, para  

8(4), of the application the respondents beg to state that 

the suspension period of the applicant has already been 

rogularised as per rule, it will not hamper the future  

seice or promotion of the applicant. 

That with igard to the statement made in para 

8(5), of the application the mspondents beg to state that 

no cost is 	ayabie as all the prayers of the applicant has 

since been fulfilled. 

That with igard to para 8(6), of the application 

the respondents beg to offer no comments. 

That with iegard to the statement made in Para  

9, of the application the respondents beg to state that the 

diffe!nCe of pay and allowances for the suspension period 

have since been dra 	and paid to the applicant on 27 .05 .04. 

That with regard to paras 10 , ii and 12, of the 

application the respondents beg to offer no comments. 

Verification... •1••ø 

H 
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V RIP I CA P 10 N 

I, Shri 	 , Superintend"- 

of Post Offices, Nagaon Division, Nagaon, do hereby verify 

that the statements made in paragraph 

of the written state!nent are true to my knowledge, those 

made in paragraphs 	 being matter of records 

are true to my information derived therefrom which I believe 

to be true and those made in the rest are humble submissions 

before the Hon'ble Tribunal. I have not suppressed any 

material facts. 

And I signed this verification on this 	th day 

of 	 2004, 

Tr 	 Dsvrsjo 
iI4/uagaon 78200i 


